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SHRI C, SUBRAMANIAM: There-
fore, from any point of view I am
afraid I cannot accept these amend.-
ments as the basic question involved
is that instead of selection, it should
be election,

MR. DEPUTY-SPEAKER:
amendment Nos, 1 to 4.

I put

Amendments Nos. 1 to 4 were put
and negatived.

MR. DEPUTY.SPEAKER: The
question is:

“That Clauses 7 to 58, Clause 1.
the Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted,

Clauses 7 to 58, Clause 1, the Enacting
Formula and the Title were addeq to
the Bill.

SHR1 C. SUBRAMANIAM: I beg
to move:

“That the Bill further to amend
the Industrial Development Bank
of India Act, 1964, the Reserve
Bank of Indiag Act, 1934, the Indus-
trial Finauce Corporation Act, 1948,
the State Financia] Corporations
Act, 1951, the Life Insurance Cor-
poration Act, 1856 and the Unit
Trust of India Act, 1963, as reported
by the Joint Committee, be passed”.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bil] further to amend
the Industria] Development Bank
of India Act, 1964, the Reserve
Bank of India Act, 1934, the Indus-
trial Finance Corporation Act, 1948,
the State Financial Corporations
Act, 1851, the Life Insurance Cor-
poration Act, 1956 and the Unit
Trust of India Act, 1963, as reported
by the Joint Committee, be passed.”

The motion was adopted.

———————————

14,18 hra.

CIGARETTES (REGULATION OF
PRODUCTION, SUPPLY AND DiS-
TRIBUTION) BILL.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): 1 beg to move:

“That the Bill to provide for cer-
tain restrictions in relaticy;, to trade
and commerce in, and production,
supply and distribution of, cigaret-
tes and for matters connected there-
with or incidental thereto, be taken
into consideration.”

It js now established beyond any
reasoniable doubht that cigarette smo-
king constitutes a major and a grow-
ing health hazard. A large number
of studies have been made and a lot
of research has been conducted. I do
not want to take the time of the
House by referring in too great detail
to those documents. I would only
refer to two documents which are
with me and which are extremely
recent.

The first is the Report of the WHO
Expert Committee in 1975, this very
year, on Smoking and its Effects on
Health, snd the second is the Third
Worlgd Conference on smoking and
health held in New York on the 2nd.
3rd. 4th and 5th June thjs year,

Sir, hoth of these documents show
very clearly that a variety of harm-
ful effects cann Aow from smoking.
They are linked with certain diseases
like lung cancer ang infant mortality.

The latest discovery ig that if preg-
nant mothers smoke too much, it can
have a definite]ly adverse effect upon
the unborn child. The development
of the child can he hampered. The
smoking effect acts both indepeudent.
lv and also synergistically. In other
words, by itself. it has a bad effect,
but when it is combined with certain
other factors such as hypertension
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{which means high blood pressure)
and so on, then it tendg to aggravate
the entire situation. Therefore, it 1
clear that in the iterest of society
at large people must be warneq of
the ill effects of smoking on health.

And interestingly enough, apart
from the people who actually smoke,
there js another category of what
may be ‘called, ‘passive’ smokers,
This is a new term which I myself
came across only the other day when
I was reading my papers. As far as
a passivie sinoker is concerned, I
may put it this way. If your wife
is a heavy smoker and you do not
smoke, you would become a passive
smoker. Whether 'you like it or not,
you ihale the smoke that somebody
else is emitting. Therefore, even
though you may not directly smoke,
to some extent, you suffer from these
ill effects of smoking. When you go
io a crowded room or a railway com-
partment, there even a mnon-smoker
tends to get affected.

Therefore, we are, in this Bill, pro-
viding that all cigarettes, all packets
of ecigarettes manufactured in this
country must carry a clear and legi-
ble waming. It should be mentioned
on the packet that “smoking is dan-
gerous to your health” The question
was repeatedly asked why we are not
covering bidis and cigars. It is an
obvious question. We studieq this
very carefully, 'The answer is very
simple, Cigars, cheroots and chewing
tobacco gre not products of scheduled
industries and therefore do not fall
within the purview of eutry 33 in
the Concurrent List under which we
are making this law. Therefore, what
we thought was that we would begin
with the legislation of cigarette which
does fall within the purview of Par-
liament.

1t §s possible that State Govern-
ments may adopt a legislation to cover

§
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these other producty or some tesoly-
tion could be passed by the State Gov-
ernments requesting Parliament o
legislate. Aud there is the other
point of feasibility Cheroot and
bidis, as you know, are distributed
over lakhs and lakhs of workers. In
fact, as against 17,000 people, ‘who
are engaged in the manufacture of
cigarettes, over 17 lakhs are engaged
in the manufacture of bidis, etc.

Therefore, we have started with
cigaretts and we feel that this ig a
long over due health measure which
many countries in the world have
adopted. It ig definitely a progres-
sive and useful piece of legislation,
particularly in a couniry like ours
where the genera] standards of nutri-
tion are comparatively lower than
what they are in other countries,
where greater safeguards are requir-
ed for the health of the people.

I would, therefore, very strongly

commend the motion.

MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill to provide for cer-
tain restrictions iy relation to trade
and commerce in, and production,
supply and distribution of cigarettes
and for matters connecteg there-
with or incidental thereto, be taken
into consideration.”,

St TrArwT mewr  (9ET)
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SHRI G. VISWANATHAN (Wau-
diwash): Mr. Deputy-Speaker, Sir.
I rise to support the Bill brought for-
ward, though belatedly, by our Gov-
ernment anqd our Minister. Sir, I
think tobacco has caused more harm
1o this country and to the world than
all the cvils put together, Once the
habit starts—it starts quite early
nowadays, for even at the age of ten
or twelve some start smoking—it goes
¢y till death. May be, some people
stop on the doctor’s advice at 60 or
70, but by that time, it becomes too
late, It is A.G. Gardiner who said
“I don't possess the pipe; it is the
pipe whieh possesses me'. This is
very true of all habitual smokers be-
cause, once they start the habit, they
cannot leave it, Even if they are on
a particular important job, they leave
it in search of a cigar, beedi etc., to
which they are accustomed.

I don’t know the history of tobacco
in this country but a report says that
tobacco wag first brought to England
in 1585 and, by 1614, there were 7000
shops in London alone where this
tobacco was sold.

In spite of all the measures which
have alrrady been taken in this coun-
try against thig hacard, it is going on.
People—at least some of them—know
very well that apart from lung can-
cer, coronary and heart diseaseg are
benig contributegd to by smoking but,
in spite of it, smoking is going on. ]
am very happy that the Health Minis-
ter has come forward with this Bill to
tell the people “Smokers, beware of
this; it is going to cost your lives”,

In the United States they conduc-
ted a survey on smoking and the
hazards of smoking and they found
that in the United States, the per
capita cigarette cousumption—which
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they calculategq for people from 16
years of age onwards-—had increased
from 49 cigarettes per year in 1900 to
3,888 by 1960.

In Britain also, they had an army
of physicians to go into these hazards
of smoking. The Royal College of
Physicians, London published g re-
port in which they saig that, “apart
from cancer, it contributed to the
development of coronary diseases and
other heart diseases”. The most wide-
ly publicised repor{ on smoking was
in 183t in the Uniteq States. The
Committee came to the conclusion
that ‘*‘cigarette gsmoking is a health
hazard of sufficient importance in the
United States to warrant appropriate
remcdial action”. I do not kaow whe-
ther the smokers in this country and
abroad know the results or the con-
sequences of smoking. T would like
tn quote here from a book which says:

“Combineqd results show that
death rates among cigarette smo-
kers rise with the number of ciga-
rettes smoked daily, For men who
smoke fewer than ten cigarettes
per day, the death rate is 40 per
cent higher than for non-smokers;
the death rate is 79 per cent higher
for those who smoke from 10 to 19
cigarettes per day, 90 per cent
hicher for those who smoke from
20 to 39 cigarettes per day and 120
ver cent higher for those who smoke
more than 40 cigarettes per day.
The death rates also grow progres-
sively higher as the years of
smoking experience increase A
direct association ig found between
the degree of inhalation and the
death rate; the more deeply the
smoker inhales, the higher the death
rate”

I think, at least the fear that thev
will die before their natural age will
prevent people from taking to smok-
ing. This habit has affected not only
the old people but algso the younger
generation of this country, particularly
~the college students. T thought that
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only the boys were affected, but after
the women's liberation movement, I
find, even girls have taken to smoking,
especially in the colleges and univer-
sities. I think it is the duty of the
leaders and particularly of the Par-
liamentarians to see that this habit
of smoking goes down, if not stop-
ped. ...

AN HON, MEMBER: First stop it
in the Central Hall.

SHRI G. VISWANATHAN: If
possible, the Health Minister can stop
it in the Ceutral Hall

It is very difficult for us, parlicu-
larly when we travel in aircraft
which {s air-conditioned. The Minis-
ter should take measures to see that,
at least for two or three hours, the
passengers in the aircraft refrain
trom smoking. There are already
rules to prohibit smoking in audito-
rium, theatre halls, etc.,, but these are
not properly implemented. I think,
the State Governments have to be
asked to see that these rules are
strictly implemented—end not imple-
ment only the MISA like the Tamil
Nadu Government,

This is a very important Bill. Al-
ready so many countries have taken
measures. For example, in Britain,
in 1965 they had a Bill on these lines.
Even advertisement in television is
prohibited. vy some of the Kastern
countries like Singapore and Malay-
sia, advertisement in any form, in
television or radio or newspapers, is
prohibited. In Ttaly also, in 1962,
they brought a Bil] to prohibit adver-
tisement of cigarettes or cigarg or any
form of tobacco. I am very glad
that, even though it has come a bit
late, we are going to pasg this very
important Bill. It is not only a
questicny of advertisement, We must
be able to persuade the people +to
stop smoking, we must persuade at
least our own Members in this House
to stop smoking or at least refrain
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from smoking during Sessions in the
Central Hall.

With these words, I whole-heartedly
support this measure,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Deputy-
Speaker, Sir, as a person who smoked
about a hundred cigarettes a5 day
year afier year and who has given
up smoking without much difficulty,
though of course with some amount
of struggle, I think I can speak with
Some persoual experience. Smoking
cigarettes is part of a wider effort at
relaxation. Tobaceo, opium and
laudanum were very much m vogue
in Britain once; in fact, De Quincy
wrote a tract on the pleasures of
smoking opium. Things have chang-
ed over the years,

Now the difficulty is not with ciga-
rettes, but we have gone a step fur-
ther. My niece who wag studying in
Delhi Ur iversity was telling me that
in the course nf one hour in the com-
mon rotm, she would normally get
offers of 5-8 cigarettes from her fel-
low co-eds, one of which at least
would be loaded with LSD. Sir, the
po'r t is cigarette was bad enough,
but LSD is worse and that is the na-
ture of the threat to the younger
generation that we are facing.

T know abhout the views of the
Ameriran Medical Society and the
British Medical Society about ciga-
rette smoking. but just like liquor.
there were high pressure iuterests at
work and the Government interest in
revenue alsn helped this escalation in
smoking.

Just now, one of my friends said
that the rirls have taken to smoking.
The point is that psychologically,
when the teenagers including eirls
start emokine, they in reality declare
their independence and flaunt smok-
ing as a proof that they are mature
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and independent of the socia] taboos
and home environmeut.

The difficulty about this bill i1s that
a mere label that smoking is danger-
ous, in my opinion, will not meet the
intrieacies of the situation, There is
high pressure merchandising and you
see the propaganda that the cigarette
companies are projecting. They say:
“If you have missed your train, or
lost your purse, uothing is lost if you
have got Scissors.” You see ‘Made
for Bach Other” propaganda. High
pressure advertisement from different
angleg and brain-washing of the peo-
ple is going on. How can you combat
this menace by merely compelling
these companieg for writing in this
warning? They wil] take care to
print this i), the smallest letters so
that that is overlooked. If you wish
to combat it, it has to be supported
by a big educational effort and a
counter propaganda and counter ad-
vertisement against the perils of
smoking in T.V, cinema houses ard
radio. A question will arise if the
cigareife factories are closed down
what will happen to the amount of
about Rs 200 crores that we get by
way of exise duty The wayout is for
the Government to take over these
industries as a last resort so that they
can plan on the hasis of a long-range
mood of the people and on the basis of
their budgetary position, and how
much they can allow them to smoke.
Alone with this, T must remind the
Minister for Health and Family
Planning ahout thr urgent neej of
combating the deadly habit-forming
drug. now being injecteq in the
University campuses, that is LSD
Cigarette is alsp habit 8o forming
but lees some cigarette-<mokers S3Y
that it is very easv to give up smok-
ing and he has give it up half a dozen
times! But it is not. gAY WA

g, Fu wdf Hred 7

Ladv nicotine is walting on the side-
lines always to catch hold ot you. To
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get out of the clutches of Lady uico-
tine ig a long-range struggle.

1 wish you well; I support the Bill,
but I have my doubts whether this
dlone will meet the requirements of
the situation,

SHRI S. M. BANERJEE (Kanpur):
1 am really surprised why a ron-
smoker should be a Health Minister.
The whole difficulty is that simply
writing that it iz injurious to health
will not compel anyone or persuade
anycue not to smoke, I know smok-
ing is bad, especially for me as I am
an asthmatic patient as also a cardiac
asthmatic patient Still I go on smok-
ing. I do not know You can leave
everything in the country, but to
leave smoking, as my friend charac-
teristically said, is very difficult 1
remember a story when somebody
said, ‘I have left drinking A man
nsed to drink in a particular hotel
every night. Instead of having the
drink twice, he used to have two
glasses of whiskey with one peg in
vach The weiter asked him, “Why
don't you take it {wice? Why take it
in two glasses”’ He said, ‘This is for
my friend who is not here and in
whonse memory I drink and the other
one g for me' After 15-20 davs
when tha gentlemnn returned, he took
only one glass and out of curiosity,
the waiter asked him, ‘What about
your friend?” He said, ‘He is fine.
T got a letter from him.’ The waiter
asked, ‘Whv don’t you drink for him?’
He said, ‘This is exactly for him, I
have left driumking® So also, ag far
as I am concerned, I have left smok-
ing because T have heen asked by the
rovarnmetit th do €0 and it T am
smoking, 1 am smnking for others.

Of course, 1t may not affect the
cigarette industry as such. I have
seen that in foreign countries and you
have seen more and you know how
slides are shown how cigarettes are
bad for health. But nothing worth-
while bas happened. 1 think it s
human psychology perhaps. I wish
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you good-luck, Dr XKaran Singh is

a good man ang it somebody follows

him, he will really become a good

man. But, unfortunately, people do

not follow him.

The biggest income is from ciga-
rettes in this country. I do not say
that we should derive income at the
cost of our health. My submission is
only this. We will have to educate
the people at large. My friend, Shri
Chapalendu Bhattacharyyia was telling
about the teemagers, that they take
to smoking and that they start drink-
ing also, But it is bad. You know
it is a social evil. We can eradicate
it only by educating people properly.

My friend, Maulana Ishaque Sam-
bhali ijs going to speak. He will con-
tradict me. But somehody said in
Urdu:

fedY ¥ sgr wog e A, AT 9
TW T T
“grfgg woT T 2 afeaE W §5 w0
qU qg ATE AT 2 J@i gar A g0

So, v icn everyone smokes, it 1s very
difficult to leave smoking.

With these words I support this
Bill,

SHRI K. GOPAL (Xarur): While
1 rise to support this Bill, I just
remember what I read a few years

ago, When Lord Montgomery
and Winston Churchill met,
Montgomery said, ‘Winie, I

do not smoke, I do not drink,
I don’t have any vice but I am
hundred per cent fit’ Whereupon
Winston Churchill retorted, ‘I drink
a lot, I smoke a lot, I do a lot things;
still T am 200 per cent fit’ And you
kuiow Winston Churchill was neither
a doctor nor a scientist. I am yet to
understand and whether Winston
Churchill was right or Lord Mont-
gomery was right,

So also I remember what George
Bernard Shah said about cigarettes.
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‘At the one end there ig fire ang at
the other there is a fool'. According
to Bernard Shaw, people like me are
still fools.

As my hon. friends said, this evil
of smoking cartiot Be eradicated by
sheer advertisement: I am smoking
cigarettes It 13 bad. As g matter
of fact, a couple of years ago, 1 went
to the hospital to undergo a serious
eye operation. When the operation
was over, I was telling my wife, ‘Look
here. 1 am going to give up smok-
ing' She said, ‘Anyway, you better
ask the doctor so that later on you
may not be tempted to smoke' I
said, If you don’t believe me, we can
consult the doctor’ When we con-
sulted the doctor, he asked, ‘How
many cigarettes vou smoke daily?’
I said, “Ten’, Then he said, ‘It is
not considered smoking’ He said
that is not smoking You continue to
smoke. When the bil] becomes an
Act. it might do a lot of good. There
is every possibility that after seeing
the advertisements people may start
smoking. To fight that we shall have
to create social environmemt We will
have to educate people. We will
have to tell the youngsters that smo-
king has harmful effects. Voluntary
organisations will have to take wup
thie job. We cannot tell the vouth
of the country not to smoke. I can
make my son not to smoke bhut not
the people at large.

With these words I support the Bl
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MR, DEPUTY-SPEAKER: The
Bill ig about cigarette and not about

liquor.
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MR, DEPUTY-SPEAKER: The Bills

about cigarette and not about liquor.
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1500 hrs,

Sir, my dear friend, Shri Viswana-
than had mentioned several surveys
that had been undertaken. He men
tioned a more important one which 1
bhad not covered in my earher remarks,
It 1s entirely true—he also said that—
that in theatres, buses, auditoria and
o on, the anti-smoking restrictions
should be very stringently applied. I
éntirely agree with him. 1In fact he
may have noticed that in the Indian
Airlines now, the first four rows on
either side of the aisle are for non-
smokers. There is a special sign, and
now more and more, in the interna-
tional airlines and in domestic airlines
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smoking is being discouraged. I think
the same sort of thing should be done
in our buses. After all, a bus journey
is not likely to b¢ a very long one and
there is no reason why in buses, even
it one is an addict, one should not be
able to exercise at least the modicum
of self-control when it comes to the
journey. But, as I said earlier, why
the poor person who does not smoke
at al] is also inflicted with this un-
pleasant atmosphere unnecessarily.
Therefore, I entirely agree with what
Shr; Viswanathan said.

It is a matter of great pleasure that
after a long romance with Lady Nico-
tine, Shri Chaplendy Bhattacharyya
has at last got a divorce! I congra
tulate him on this, And I think that
he has shown that if, as he says, he
smoked a hundred cigaretteg a day, it
is quite remarkal le that he has given
fhus up. But, he has touched upon
unother 1ssue which is an extremely
serious one, That is the issue of drug
addiction ang tbe fact that through
cigareties, al] sort. t dangerous drugs
are beginning to find a way into the
market., This ig a shightly  different
problem, but Imay say that we are
decply and gravely econcerned  over
the growing mcance of drug addiction
in tuls country Sti1]l commpared with
the so-called advancel countries 0r
devcloped  countries, we are com-
paratively frec from 1this menace
But, there have been reports from
time to time  that interna-~
tional agencies connected with this sort
of illegal and atrocious trade and tra-
flicking are now Dbeginning to enter
this market. I cntirely agree when he
raised a note of warning, and I may
mnform the Houge that in the Health
Ministry, we have just recently set up
a special group to enquire into the
question of drug addiction and to see
how far it has reached and what it is
that can be done. 1 would urge that
the only really effective way to deal
with this is to be vigilant, particular-
ly to see that the people who are res-
ponsible~ I am sure a lot of smuggling
takes place; Heroin, Cocaine and other
typeg of drugs are now smuggled intc
the country from abroad. The anti-
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smuggling drive, I hope, will also help
in this matter.

" To my good friend, Shri S. M.
1 Banerjee, not only as a friend but also
as Health Minister—my advice is to
give up the smoking immediately. I
think he should take a leaf out of Shri
- Chapalendu Bhattacharyya's book, as
" he says that he is a patient and he is
~ a friend of all of us and he would be
extremely unhappy if smoking were to
further worsen hig condition,

~  Ag I mentioned in my opening re-
- marks, smoking not only has an inde-
- pendent impact but it has also a syner<
- gestic impact. In other words, if there

are already symptoms, whether it is
~ asthma, whether it is cholesterol level
E_: high blood pressure or hyper-tension
or even perhaps diabetes, smoking re.
acts upon the existing symptoms and
makes the situation very much worse.
f It is quite clear that it ig nobody's
3 claim that simply by printing a warn-
ing upon a packet of cigarettes, the
~ problem ig solved. I think that would
be a simplistic point of view. Let my
hon. friends know that there will have
to be a sustained and long-range effort,
as a beginning of a national campaign
of education to theg general public
against smoking, particularly as
Maulana Sahib said with regard to the
younger generation because it is most
unfortunate that young people take to
esmoking as simply some kind of revolt
or assertion of their individuality
or independence, This phenomenen is
4 well-know through the ages. Every
younger generation that comes up
wisheg to re-assert its individuality to
show that it can stand on its own feet.
but it is unfortunate' that smoking and
drinking are sometimes useqd as a me
dium for thig assertion. Parental influ.
ence can have a tremendous effect in
this aspect. I may tell you about my
own experience. It is interesting. My
father said fo me, “Look ! do not
smoke unti] you are eighteen. On your
eighteenth birthday I will personally
give you ag a present a gold cigatettes
case and a good lighter.” 1 szid,
“Fine.” I waited and it so hapnened
on my eighteenth birthday, he asked
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me whether 71 still wanted them.
I said, “No”. It is a psychological
way. If you keep on saying do not
smoke, then the youngesters go to the
bathroom and smoke. Talk to them
as parents and explain tg them that
it is bad for their health and develop-
ment, that they will not be able to
grow properly or their physique will
not develop with the result their gam-
es and other things will be affected,
I think the younger generation will
respond.
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DR, KARAN SINGH: 8ir, I am Page 3, line 20,—~

very much encouraged by the warm
welcome this Bill hag received and 1
would commenqd its passing by the
House,

MR. DEPUTY SPEAKER: The ques.
tion is:

“That the Bill to provide for cer-
tain restrictions in relation to trade
and commerce in, and production,
supply and distribution of, cigarettes
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted

MR, DEPUTY SPEAKER: The ques.
tion is:

“That clauses 2 to 5 stang part of
the Bill."

The motion was gdopted

Clause 6(Language tn which the gpecw
fied warning shall be expression)

MR, DEPUTY-SPEAKER: We shall
now take up Clause 6. Mr, Ramavatay
Shastri, are you moving your amend-
ments?

SHRI RAMAVATAR SHASTRI; Yes.
Sir, I beg to move:

Page 3,—

after line 23 insert—

‘““(a) Hindi, the specified warning
shall be expressed in the Hindi lan-
guage;” (1)

Page 3, line 26,—

after “any” insert *‘other” (2)
Page 3, line 27—

after “such” insert “other” (3)
page 3t line zar"-'

after “BEnglish” insert “Hindi” (4

Page 3, line 28, —
after ‘“/nore” insert “other” (5)

after “English” ingert “and Hindi" (8)-
Page 3, line 29,—~

afler “such” ingert “other” (7)

Page 3, line 31.—

after “English” insert “Hindi™ (8)

Page 3, line 31—
after “any” ingert “other” (9)
Page 3, line 32,—

after “English” imsert “and Hindi”
(10)

Page 3, line 33—
after “such” insert “other” (11)

Page 3, line 36—
omit “and” (12

Page 3, line 36,—
a/ter “English" wsert “and Hindi”

(13)
Page 3, lineg 38,—

after “English” ingert “ Hind1” (14!
Page 3, line 38,—

for “language as" substitute “ian-
guageg as” (15)

Page 3, Lhine 38,

after “such"” inser¢ “other” (16)

MR, DEPUTY-SPEAKER® Now, 1
shall put amendments Nos. 1 to 16 to

Clause 6, moved by Shri Ramavatar
Shastri, to the vote of the House.

Amendments Nos. 1 to 16 were put and
negatived

MR. DEPUTY.SPEAKER: The ques-
tion 1s .

*That Clauses g to 3 stand part of
the Bill”

The motion was agdopted
Clauses 6 to B were added to the Bill
Clause 9 (Power to seize)

MR, DEPUTY-SPEAKER: Now we,
shall take up Clause 9. There is one
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amendment, No. 17 by Shri Ramavatar
Shastri,

SHRI RAMAVATAR SHASTRI: Sir.
I beg to move:

Page 4, line 14—
for “ninety days” substitute  “sixty
days” (17)

MR. DEPUTY-SPEAKER: I will
now put amendment No, 17 to Clause
9 moved by Shri Ramavatar Shastri,
to vote of the House.

Amendment No, 17 was put and nega-
tived

MR, DEPUTY.SPEAKER: Nowe,
there are no amendments to Clauses
10 to 16, The question is:

“That Clauses 9 to 16 stand part
of the Bill”
The motion was adopted

Clauses 9 to 16 were added to the Bull
Clause 17—(Penalty)

MR. DEPUTY-SPEAKER: Now, we
shall take up Clause 17. There 1S one
amendment, No, 18, by Shri Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRI. Sir,
I beg to ove:

Page 6, lines 11 and 12.—

for “or with fine which may extend
to five thousand rupees or with both*

substitute “and with fine” (18)

Iyteeaw %Iy, N @ fame
g%z g qTfAn FEY BIeT I & fow
qAT HY WAEQqU R TE ¥ A IW A
3 @I A gorr & Sy gr S@iAT
gt orgm, ar AT fEar ST
& A gaaw “qr”’ 9T &1 3 W @t
&% &, AP 3 o “qr’ o wT R
§ ar gfew o woff o & f5 100 B0
A v & Oy ¥ 1 oY g Twn
WSTHTT &7 A & I8 ¥ 0 A&7

Supp, & Dist) Bill
T graeedr § 1 gty K 7 vy
¢ & ware Wi Y ywiT ST g,
IE 10 To & &P, #fFw worr & w9
amq SWiAT Wt Ed 1 g g
Yt s@wiAr W ) ‘e’ na afe
gafey & 7 vgr & f& qEFT 5,000
¥ sqaeqr dad arfs a0 sWT @ |
10, 100 To ARTAT & FTH TH ToWT |
a7 7T w SiAr AT 3R B smEer
g WX FT & ARy ATR W9 &
AFAT A & §E | A a7 AW H
1T FT TFAT QU TG AT |

vrown ¥ & Iuremer : .. famre
AY =T § | afEw A= g9 qudr arv
Tq I F AT V€ § WK FH AEEA
% UF 91T a7 79 A4 AY &g oAy
ar agr arft 0 ¥ faiw wfuw w1
fear ST | v Ry ST At oEw
yxvy 3 % fawy @ Amua &9 7
gt wfzar. 7@ gnfr | &fFa arieg
i guw ag v § o spatar oy 21 awAr
g oI v WY 99T AT §EAT g—2W0
Faos g I A Fauam g 5
a8 qater g |

MR. DEPUTY.SPEAKER: I shall
now pui amendment No 18 to Clause
17, moved by Shri Ramavatar Shastn.
to the votie of the House.

Amendment No. 18 was put and mega-
tived

MR. DEPUTY-SPEAKER. There are
no amendments to the remaining claus.
es. The question is;

“That Clauseg 17 to 22, Clause 1,
the Enacting Formula and the Title
stand part of the Bill”

The motion was adopted

Clause 17 to 22, Clause 1, the Enacting
Formulg and th, Titl, were added to
the Bill
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DR. KARAN SINGH: 8ir, I beg to
move:

‘“That the Bill be passed”.

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Deputy-Speaker, Sir, my
mind is not compromised with the 1dea
underlying this Bill. This Bill compels
that whatever cigarettes are sold, must
carty with them g warning. The wam.
ing 15 ‘smoking 1s mjurious to health’
Now', here, under an Act of Parhiament
a commodity is to go round in the
country, acknowledging 1t to be inju-
rious to health,

Knowing that 1t i 1njurious to
health, whether it 1s in the public
interest and in conformity with  the
public policy of a nation to permit, and
in a way abet its sale and thereby
earn income also on allowing the com
modity to be sold arounq 1s a moral
question I want to raise to the cons.
cience of the people. I can understand
things going round without any warn-
ing about 1t, unnoticed. But here Par-
hément takeg note of the fact that a
commodity 1s injurious to health and
says ‘You sell that commodity’: it says
“You sell the commodity with a broad
anpouncement that ;t 1s njurious to
health, 1t 1s a very bad <«ommodity’
Government in their turn make profit
out af 1t The whole machinery s set
moving

What 1s right and what 1s wrong?
Whatever 1s 1njurious to oneself in the
s¢ ence of ethics 1g termed to be wrong,
whatever 1g bad to the other man 18
also termed 1n ethical philosophy to he
wiong liere 1s some thing which 18
wro: g to mysell, bad to myself and
bai to the other man, 1he
simple question. I want to raise
1s whether 1t 1s 1n conformity with
the mural couscience of this na-
tion that the Parhhament which repre-
sents the nation should make this
broad announcement, give 1t 1its bles-
sing and allow it to be sold around,
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the Government in thejr trun
collecting money by way of excise on
it and filling their coffers at the ex-
pense of the bealth of the people?

MR. DEPUTY.SPEAKER: You are
on a larger question. What have you
got to say on the Bill?

SHRI C. M. STEPHEN: This 1s
about the spirit of the Bill. There are,
although I am not mentally compro-
mised to the idea ot selling a commo-
dity which 1g bad, nevertheless I sup-
port the Bill I nothing more to Say
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DR HENRY AUSTIN (Ermakulam):
May I project one idea? Alung with
this device of putting on the necessary
warning highhighting the fact that
smoking 15 harmful the Ministry should
also set in motion social service and
other organisations to make propaganda
that smoking is injurious, The people
should be educated abouyt thig go that
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a climate is createg against this. The
question of banning it can perhaps be
considered later on. That must be our
long range objective. But simply leav-
ing it like this, with a warning that it
is injurious to health, may not be
enough. The Ministry should launch
several campaigng through voluntary
organisations to educate the masses,
particularly the younger generations,
about the injurious nature of this com-
modity.
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DR, KARAN SINGH: §shri Stephen
of course has raised a very fundamen-
tal question as to what is right and
what ig wrong and whether Govern-
ment has a mora] justification for al-
lowing a product that is known to be
dangerous to circulate at all. I must
adimit that this i{s a question to which
I have no immediate answer except to
say that the cigarette industry is so
well.established all over the world and
produces such a lot of money for the
government coffers that very often gov-
ernment tend to feel that it ig an 1nno-
cuoug way of getting revenue.

For example, I think that we are
getting over Rs, 300 crores a year. But
as Health Minister I must say that I
have full respect for the point which
Shri Stephen had made, Ultimately the
damage that is done to the nation
as a result of the erosion of health can-
not be quantified in termg of money,
and therefore intangibly and one tends
to lose perhaps more than that one
earng in the long run. Having said
that, I ghould say that what we are
trying to do ig really the beginning of
the campaign to educate public opinion
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in this regard. Dr. Austin rightly said
that there should be a broad hused
campaign of public education. Shn
Banerjea has said that voluntary orga-
nisations and social bodies shoulq be
engaged in this task. Certainly 1 will
be happy to do so provided of course
the gocial people concerned are nol
heavy amokers themselves.
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Shri Kamble raised a point. If you
read the Bill carefully we have said
that in all advertisements also the
warning sign will be there; all adver-
tisements whether they are printed ad-
vertisementg or slides of films, the
warning is going to appear in all of
them.

MR DEPUTY.SPEAKER: The ques-
tion is:

“That the Bill be passed.”

The motion was gdopted

15,23 hrs.

NATIONAL CADET CORPS (AMEND.
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): I beg to move:

“That the Bill further %o amend the
National Cadet Corps Act, 1948, as
passed by Rajya Sabha, be taken into
consideration.”

This is a simple Bill to include rou-
tine amendment, firstly in regard te the
constitution of the Central Adwvisory
Committee and secondly in regard to
the laying of the rules under the Act
before the House. The NCC Act of
1948 came into existence to raise the



